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the Government itself is a party to the 
dispute?

Mr. Speaker: That is what he has 
answered. The Attorney-General will 
not be allowed to appear on the other 
aide.

Shrl Pr&bhat Kar: May I draw the 
attention of the hon. Minister to the 
fact that in 1950 in the first special 
leave petition where the Central Gov
ernment was also a party, the Attor- 
Jiey-General appeared on behalf of a 
particular employer? When a repre
sentation was made '

Mr. Speaker: We are nine yean 
ahead now.

Start M U uA Kar: ___foe ttien
Labour Minister intervened and made 
it clear that the Attorney-General 
cannot appear m case where the Cen
tral Government is a party May I 
"know whether since then the policy 
has been changed*

Shri Nanda: I have stated it very 
categorically that it is only where the 
■Government i, not a* party that the 
other question arises; where the Gov
ernment is a party, the question does 
not arise

Mr. Speaker: That principle conti
nues

Whenever hon. Members get to 
know of specific instances, they may 
write to the Minister drawing his 
attention to them

Shri Prabba* Kar: I am sorry, Sir. 
We have informed the Government. 
Where the Central Government are a 
party....

Mr. Speaker: What is the moaning 
of labouring it? The hon. Minister 
has said again and again that where
ver the Central Government are a 
party, the Attorney-General won’t ap
pear against the Central Government 
and against the workers. But if in
dividual cases have come to the 
notice of the hon. Member, he may 
-draw the attention of the hon. Minis
ter to them. Am I right?

Ikrl Nanda: Yes.
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8brl D. C. Sharma: May I know if 

the events connected with the life of 
Mahatma Gandhi m other countries 
such as the UJC and South Africa 
«01 also be recorded like the events 
connected with his life in India7

Dr. Keskar: That will be taken into 
consideration if practically it is pos
sible for us to do so
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Shri Ayyakannn: May I know if the 

epic fast of Mahatma Gandhi on the 
hiftonc event of the Poona Pact will 
etao be recorded in detail in the 
scheme?

Pr. Keskar: I cannot answer in res* 
pect of every particular and specific 
incident of Gandh ji’s life.* I can only 
inform hdn Members that we are at 
present preparing a Radio Biography 
of Gandhi]!, and certainly all import
ant incidents of his life will be includ
ed In it

9r. ftufclla Nayar: Is it a fact that 
Sni records of Mahatma Gandhi's 
vote* hi AIR a n  undergoing cWtario-

raf>on* H so, what steps have Ckrr- 
enunent taken or propose to taka to 
preserve them and prevent their 
deterioration?

pr Keskar: Though this does not 
arise out of this question, I might in- 
fo2*m the hon. Member that the records 
are not undergoing deterioration. 
They are kept in a very safe and very 
scientific way. The record of 
G&ndhi]i’s voice is of considerable 
length; more than 12 hours of his 
vafious speeches, more especially, the 
prayer speeches, have been recorded. 
At Present, we are engaged in select
ing the best amongst them and pre
paring TtfentaBt8!& -wastes 'sss&t&b, vaA 
also getting some which can be made 
available to the public as commercial 
records In fact, one or two commer
cial records have already been made 
available
Reconstitution of Planning Commission

*1494. Shrt Harish Chandra Mathnr:
WiU the Minister of Planning be 
pleased to state

(a) whether Government have con
sidered the necessity of reconstituting 
the Planning Commission and streng
thening its office for framing the 
Third Five Year Plan, and

(b) what are the broad require
ments of the Commission m order to 
efficiently deal with the Third Plan’

The Deputy Minister of Planning 
(Shrt S. N Mishra): (a) and (b). 
Tiie staff arrangements of the Plan
ning Commission have been recently 
reviewed and the necessary reorgani
sation has taken place In mairmj 
these arrangements, the requirements 
for the preparation of the Third Rve 
Year Plan have been kept in view. 
No further action has been considered 
necessary m this connection.

Shri Harish Chandra Mathar: May I
know what is the nature of reorgani
sation m the Planning Commission?

Shrt S. N Mishra: The staff has 
been strengthened, particularly at 
those points where thinking and stud* 
are specially required.




